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IN THE CENTRAL ADMINISTRATIVE TRIBUNALI 
CUTTACK BE NH;cUTrACK 

PRESENT; THE HON' BLE MR. B. N. SOM, VICE-CHAIRMAN 
THE HON' BLE MR. MANO RANJAN )HANTY, Memer( 

S.. 

Bipin Bikiari Pattnaik 
	

Appli oant 

-Versus- 

Union of India & Ors. 	•.. 	Respondents. 

For the App1icat s M/s.B.s.Tripathy1, Counsel. 

For the Respondents: Mr•13,Pal & Mr.D.N.Mishra,Counsel. 

Date of decisions 
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MMLAN 

Applicant,while working as Assistant Station 

Master at Iihuri Railway Stati,n,was inflicted with the 

punishment (of reduction of pay to the lower state, for 

a period of 15 years) at the conclasinn of a disciplinary 

proceedjns(that Was initiated aqainst him during 1985) 

and had approached this Tri.unal(cha11enjng the said 

order of punishment) in 0. .No53O of 1994;which was 

disposed of by this Triuna1 on 28th of JUne,1999 with 

the following directions: 



$ 2s 

1In the result, we quash the disciplinary 
proceeding as well as orders of punishment 
imposed on the applicant and direct the 
respondents to give consequential service 
enefits,jf any, as well as financial to 

the applicant within a period of 90(niriety) 
days from the date of receipt of this order. 

After the orders of this Tribunál,the Applicant was 

given the benefits of promotion etc. retrospectively 

with effect from the date when his juniors promoted to 

the higher grade,notionally and actual benefits in the 

said higher grade was allowed from the date he actually 

shouldered the higher resporisiility under Annexre.3 

dated 17,7,2000;hjh is the subject matter of challenge 

in the present Original Application under section l 

of the Administrative Triuna1s Act,185 claiming the 

actual financial benefits retrospectively 

2 	Responaents,Iy filing counter,have d1scløed 
that in compliance of the orders of this Tribunal,the 

case of the Applicant was processed and he was given 

promotion to the next higher post from the date when his 

junior was promoted and accordingly, as per the Rules,he 

was allowed profonra promotjon(w.e, f. the date his 

im.iiedjate junior was promed to the said grade) and the 

actual monetary benefits w1 e.f1  the date of his actual 
beenmyranted 

promotj 	havj 	there is nothing wrong in the order of 

promotion under Annexure-3 which needs no interference, 

3. 	Heard learned counsel for the parties and perused 

the materials placed on record, 
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4. 	By placing reliance of the judgment ren.ere 

y the Hon'le Supreme Court of Iniia in the case of 

UNION OF IJDIA VRS. K.V, JANKIRAMAN( reported in AIR 1991 

Sc 2010),1earne Counsel for the Applicant has submitted 

that since (in the earlier O.A)the Disciplinary 

proceeiings (that was initiateá against the Applict) 

was quashed, there was no impeiirrient on the part of the 

Responients to grant him full benefits (as arrears) with 

effect from the 'ate he was given promotion retrospectively 

in pursuance of the oráers of this Triuna1.By árawing 

our attention to the relevant portion of the said 

ji&gment,jt was submitted by the learned counsel for the 

applicant that even though he was not at fault and was 

willing to take the higher responsibility: by some how 

or the other,he was kept out of the benefit and since 

there was no fault on his part,ke is entitleâ to get all 

the financial benefits as ordered by this Tribunal, 

The short point for consije ration is as to 

whether the orders of this Tribunal rendered on 28,6, 

1999 in earlier 0.A.No530 of 1994 has been cornpljeâ 

with by the Respondents with its letter an& spirit and 

as to whether, as per the juge-mae1aws relied upon by 

the Applicant,  the Applicant is entitled the full financial 

benefits ret ro spective1y, 

In order to reach the cOnclusion,,we woulá like 

to refer to the relevant portion of the judgment of the 

Hon'ble Supreme Court of India renderei in the case of 



Union of India Vs, icy1  Jankiraman( supra) which reaás 

as uniers- 

)OCX. The normal rule of "no work no pay" is not 
aplicale to such cases;where the employee, 
although he is willing to work, is kept away 
from work by the authorities for no fault 
of his1 This is not a case where the enployee 
remains away from work for his own rsons 
althouqk the work is offereâ to him' 

we have also seen in the present case that it is not 

the case of the Responethat a1thouka he was entrusteê 

the hi!her responsiility,hè did not work. Rather,he was 

kept out (of discharging uties)in the garb of the 

preceeáins;which,ultirnate1y was quashed by this Tribunal 

as states earlier,It is also a fact that the Respondents 

have implemented the o rae rs of this Trilunal without 

challening the same before any higher forum nor by 

seeking rieview.Since the Respondents have implernentei 

the o rae rs, there is no reason to ieny the actual financial 

benefits to the Applicant:especially when it was 

specifically o raerea1  

7. 	In the alove view of the matter,we have no 

hesitation to holi that the Applicant is entjtleá to 

the Full wa!es/salarjeg from the aate when he was 'iven 

promotion retrospectively unaer Annexure-3;which shoulá 

be calculatea and paia to the Applicant within a perioá 

of thirty aays henoe In the 

NO Costs, 

Vjce-Ch i rm an 

result,this O.A. is alloweá,, 

(1oRANJ 	l ANTY) 
Member( J\aaicial) 


